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Learned Counsel for the appellant informs that assessee has 

assured coverage under Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019 and declaration has been duly accepted.   

 

2.  We have heard Learned Authorised Representative. 

 

3.  In view of this circumstance, and as per section 127(6) of Finance 

Act, 2019, appeal is dismissed as deemed to be withdrawn. 

 

 

 

                (Dictated and pronounced in open court)  
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